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amount o f non-recurring eompensa- 
tion payable for damage done to pro­
perties requisitioned for Central Gov­
ernment that still remain undisposed 
of in Alipore and other courts at 
Calcutta for over five years; and

(b) whether effective steps will be 
taken for appointment of a perma­
nent arbitrator in order to dispose of 
cases accumulated for the last 10 
years?

The Deputy Minister of Works, 
Housing: and Supply (Shri Anil K. 
Chanda): (a) (i) and Ui). So far as the 
Ministry of Works, Ur.u^mg and Sup­
ply is conicm ed, there are two such 
arbitration cases, o n o  arising out of a 
dispute over rent compensation and 
the other over the amount of non­
recurring compensation for damage to 
the requisitioned properties. Enqui­
ries are being made from other Mini­
stries of the Government of India to 
ascertain how many ruch cases are 
pending which concern them.

(b) The question v.ill be fully exa­
mined by Government on completion 
of the enquiries mentioned above

Employees State Insurance
1670. Shri D. C. Sharma: Will the 

Minister of Labour and Employment
be pleased to state.

(a) whether it is a fact that no 
photo identity cards have been issu­
ed to the insured persons under the 
Employees State Insurance Act, 1948;

(b) if so, whether it is also a fact 
that a number of cases of impersona­
tion have occurred in the Employees 
State Insurance Dispensaries; and

(c) if so, the steps token or propos­
ed to be taken to check such irregu- 
larities?

The Deputy Minister of Labour 
(Shri Abid A ll); (a) Yes.

(b) Only a very few cases of im­
personation have been reported.

(c) A  large number of insured per­
sons have been provided with iden­
tity cards containing identification

marks. The Employees State Insu­
rance Corporation is encouraging em­
ployers to provide photographs on 
identity cards. The Corporation is also 
affixing photographs on identity card* 
as an experimental measure at Amrit­
sar. Instructions have been issued by  
the Corporation for display o t notice* 
in dispensaries to the effect that per­
sons found using fraudulent cards will 
be prosecuted.

Cement Allotment to U.P.
1671. Shri Radhamohan Singh: Will 

the Minister of Commerce and Indus­
try be pleased to state:

(a) whether there wts any cut In 
the quota of cement supplied to U.P. 
during 1956-57;

(b) the actual supply of cement to 
U P. during the last three years; and

(r) whether the UP. Government 
has requested any increase in their 
quota of cement during this year?

The Deputy Minister of Commerce 
and Industry (Shri Satlsh Chandra):
(a  ̂ There was no cut in the cement 
quota allotted to VJ.P. during 1956-57, 
the allotment being 570,080 tons as 
against 357,000 tons’ during the year
1955-56.

(b) Information about actual sup­
plies is being collected.

(c) Yes, Sir. The monthly quota 
for period IV|57, is being raised by
3,000 tons.

Pakistan Encroachments In Khasl- 
Jaintia Mills

1672. Shri Hynnlewta: Will the
Prime Minister be pleased to state:

(a) whether Government are aware 
of constant encroachments by Pakis­
tan into the Khasi-Jaintia Hills Dis­
trict of Assam and harassment of cul­
tivators by the Pakistan Police Force 
in that area; and

fb) if so, the steps Government pro­
pose to take to stop those encroach­
ments?
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The Prime Minister and Minister of 
External Affairs (Shri Jawaharlal 
Nehru): (a) Government are not 
aware of any recent attempts by 
Pakistanis to encroach on Indian ter­
ritory in the Khasi & Jaintia Hills 
district.

(b ) Does not arise.
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Delegations Abroad
1674. Shri B. C. Prodhan: Will the 

Minister of Parliamentary Affairs be
pleased to lay a statement show­
ing the number of Members of Par­
liament belonging to Scheduled 
Tribes who were included in the dele­
gations of the Government of India, 
which went abroad from 1947 to 1957?

The Minister o f Parliamentary 
Affairs (Shri Satyanarayan Sinha): 
As members of Parliament are not 
nominated on delegations on the basi3 
o f class, caste, creed or sex, and no 
record of information o f the type 
asked for is maintained, it is regret­
ted that information asked for is not 
available with Government.

Nangal Fertilizer Factory

1675. Shri D. C. Sharma: W ill the 
Minister of Commerce and Industry
be pleased to state:

(a) whether the various posts un* 
der the Fertilizer Factory at Nangal 
(Punjab) are being filled through the 
JocaJ Employment .Exchange; and

(b) if not, the sources from which 
recruitment i.> made at present?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) and (b>. All posts, except the 
lowest categories like peons, chowki- 
dars and sweepers, are advertised in 
the press and copies of the advertise­
ments sent to the Employment Ex­
change and the Army Head-Quarter3 
for suggesting suitable candidates. 
Candidati-s nominated by these agen­
cies are considered on merits along 
with other candidates.

The lowest categories of staff are 
recruited direct mostly from among 
the villagers who have been displac­
ed by the acquisition of lands for the 
factory.

Central Industrial Relations Machin­
ery and welfare Organisations

1676. Shri D. C. Sharma: Will the 
Minister of Labour and Employment
be pleased to state:

(a) the total number of Officers of 
the Central Industrial Relations 
Machinery and the Welfare Organisa­
tions;

(b) whether it is a fact that a num­
ber of officers are temporary despite 
their long service; and




